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Ol"1"lCl-I O1-"l'I1l'I Cli]I'll~' JUDICIAL MAGlS'I‘RA'I'l'I : WEST DISTRICT: DELHI

1)!-.»’.'1\!.1.?..(3.$'l.'l_'ll?. Q1 A/U\_G__1_-' JUDICIAL s'r1=ur1'ta 1;ts'1'R1c1'
FOR. 113111-:_mt\u'u.@t' M/\_YL 2.0.26

'lhc following Judit-ittl J/liigistratc First Class of West lJist1'ir1, Delhi will work as Duty Magistrate. on zhc dates .':0Ir:t:
;tg.ii:~\t their - '"1cs. It is enjoined upon the Duly Magistrate to hold trial of accused persons involved in petty cases whezzever necessary and in

;:vml.:'vlc ir. the ' homes on the day ofduty.
nttetrc‘ to .-ill ~.. Q-rm matters, such as recording of dying declaration etc. whenever such mutter is placed before lhem. They should always be

l

On Sundays. Second Saturday and other holidays, they are required to teat-J1 to murt by 11:00 AM and remain there up
w v-’~ rm H.-! 1. ilii the disprisal of remand and other lT‘1l$C. wnrlt whichever IS later. On working days Duty Magistrates shall remain in the
ta-mt llii nS.m PM. The duty Magistrate would be assisted by his/her own staff.

S.No Name of the Judicial Magisterate First Class Working Holiday Room .\'o.
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daysSh. (§.1t:rav Singal, Id. JMI-‘(Z-(lb 01-05-2026 355
ll"t) I .|| \'n. 207., Aaubhay apat-intents, Sec-'/, Sunipal llaryana (Budha

Ms. Knmal Garg, JMFC03
R/0 2017. Second Floor, Gulabi Baglt, [-~"~5 .-idministrative Flats, Delhi
Ms. Poonam Singh, Ld. JMl-'C(Nl Act-04)
R/0 I-lat No. 2078. Type IV, DDA Flats. Gulabi Bagh, Delhi
Ms. Slteclal Rani, Ld. JMFC-12
R/n B 306, 3"’ Floor. Greenfield Colony, Faridabad, Harynna 121010
Ms. Ataamika, JMl‘(1 (Mahila Court U6)
R,-'0 l-'l..r No. 106, Type IV, I-‘irst I-‘loot, KKI) Judicial Residential
(lump rx, Shnhdara, Delhi 1 100112
Ms. Dc-epilta Goya] Sholteen, JMFC ( Mahila Court-03)
R/o W}? I 0, A-2, Block, Asalatpur Village, Janakpuri, New Delhi -110058
Sh, \/iltus Madaan. Ld. JMFC~07
R,'o B-803, Judicial Officers Residential Complex, Sector-26, Rohini-
I 10042

Ms. Rentl. Ld. JMFC-10
R/o B- I04, Judicial Residential Complex, Sector-26, Roltini Delhi
Sh. Shashank Nanclan Bhatt. JMFC-02
R/o B- I 04, Naveen Apartments Dwarka, Sector-05, New Delhi-110075
Ms. lit-yasliree Raina. Ld. JMFC (Mahila Court- 04)
R/0 C-<18, 3'“ Floor, Antriksh Aparunent. Rohini Sector-14, Extension
Delhi I 10085
Ms. Disha Langan, l.d. JMI-‘(I (Mahila Court-05)
ll/u 21- (I, Gil 10, Sunder Apartments, l’:.m..t--it ‘ifihar.
New I11-llhi 1 1008'/‘

SI-1 .-'\."-ti t Pilllgilil, lxl. JMF(.' 051
It G l-l.u N0 F.-B03, Parker VRC White Lily Apartments, G.T. Road, Near
l.|u In-.-t Ln! 1-‘ark, Sector-08, Sontpat, llaryana 131001
Sh .»\:|1<ti Karan Singli. JMFC-08
ll/n 274. 3"’ Floor, Jai Durga Apartments, Tagore Park, Delh|- 110009
Sh. Gzttirav Uj|wal, Ld. JMl"C (Ni Act)-0|
It/o .'l.'l‘I.SI-‘S Flats. Mukheijiee Nagat. Delhi-110009
Ms. Sh:-uti Shanna-ll, JMl-‘C (Mahila Court~2)
R/0 A-2B/194B, Near Ekta Apartment, P:.'r'2irn Vihar,
Near Jwala Heri Market, Delhi
Ms. Atisha Jain JMFC (Digital Traffic Court)
IL/0 283, 2nd Floor, Flat No.5, Residential Gagan Vihar, New Delhi -51
Ms. Slnvartgi Mangla, tn. JMFC(Nl Act-05) 1 ' 1
R/H House No. 90, Upper Ground Floor, Pocket 4 St 5, Sector 23, Rohini
De Ii.
Ms. Surbhi Sethi, JMI~'C (Ni Act -02)
R/o 112. Kirpal Apartments, -14 LP. Extension, Patparganj, Delhi-110092
Sh. Ansnul Singhai, Ld. J'Ml-‘C-04
[(,=‘u Flat Nu. 706, KKD Judicial Residential fitmplex, Type-IV.
Kmlttitdtirim, Delhi 110032

Sh. Krmtal. J.\'lI'"C-01
R/ll H." l 12 (3"’ Floor) DD.-‘i Flats, Kalka_|i, New Delhi! 10019

Purnima )

29202-05-2026

04-05-2026

05-05-2026

06-05-2026

07-05-2026
OB-05-2026

1 1-os-2025
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13-05-2026
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1 5-05-2026

16-05-2026

18-05-2026

1 9-05-2026
20-05-2026

21-OS-2026
22-05-2026

03-05-2026 '
(Sunday) 04(CBA-I)

152

349

245
09-05-2026 289
(Second
Saturday) ,

. . . .» ._>. .

10-05-2026 345
[Sunday]

356

252

353

3363

27-os-2020
(Muharram) 30

03
(CBA-1)

17-05-2025 158
(Sunday)

1 02
(Extrt. Block!

. 508 (Extn.
Block)

23-05-2026
25-05-2026 102

(CBA-ll)
24-05-2026 268
(Sunday)

26-05-2026 206
iE.\ttn.Blnckt
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Name of the Judicial Magisterate First Class Wgrking i-lolidav Room atays

M5. Moksha Bains, Ld. JM1-‘C-1 1 28-05-2026 ill
R/o 2072, Delhi Administratiozt Hats, t}t:'..;::. thigh Delhi 29-05-2026
Ms. Shraddha Srivastava, J.\r1l-‘(I-09 30-OS-2026 _ ll‘-I
R/0 tn" 62/25, Second 1-1001‘, Kalkaji I-lxtt-.".-n ~ Kalkaji New Delhi l‘-ll-‘*"'
Sh. Tattmay Batltam,Jh~lFC(.\Il Act-03) 31-05-3020 _tt1;t I
R.-o Flat No. 101, I-limvarsha Apartment. 12' : vt-nsion, Delhi -110092 (Sttmtzttt if-3-"\‘|L

' REM.-\Rl(S : .

On holiday the Duty Z1-Iagzsirate 0' '.::\ _‘.ty shall also dca. will". alI the challans of zraftr S"!.-\.'1t'iput.t:ttrtt
Vehicle pertaining ‘.0 Darya Ganj, i(.m~..;= Market, Model ‘Lowe. 8: Paschim Vihar traffic c:rc'.t~>.

When any working day is declared .1 Holiday, the Duty .\-lagistratc on that clay will be dcetnt-t‘. 11% Inn;
Bvlagistrate for whole day without 2.1".) ~-..:-ther order.

Duty Magisterate shall hold court 0:1 F-tzndays, Second Saturdays and Holidays etc. it loom \'t!!Itl\ct'\
mentioned against their names.

It is impressed upon all the Judicia. Magistrate l-'irst Class, West District, Delhi to rert.-in ttv:t:l;tla'.t~ ll‘
their court and to perform their jll(1iL'_.;. work till 5 p.m.,inclttdit~.g deciding remand and ‘ill: ;tpp':ic;tt;o1:_
and signing of orders passed on ".1"-. ;.:_v, as also on warrants, for example, release wa'r;tut.~., e'crn.t:tti
warrants etc., and not to leave ~t.t";1 work for the Duty Magistrate of that day.(Reft.r<-nee .\'o. Witt;
2008/CMM/West./ADD/DR/2014 <3‘:-.~.t-ti 05-06-2014)

In case any Magistrate has to leave -.-r=~..:‘t before 5 pm due to unavoidable reasons he/sht -Juli". intint;t:t-
the undersigned and t.he Duty t\!l;t§t:~.t:‘att0 of the day of the said reasons before leaving the t'ot;:‘t. In
absence of any such intimation, :3-.<~ 1)uty Magistrate would perform the work of tht ».;-.id Prt'~titli:tg
Officer only after taking a written ZLII‘-111'! from the Ft... . I Ahlmad of the said Court a'"out tlu non
availability of the Presiding OfflL't'l'. which shall thereafter be sent to the undersignc:l.((Reft-rt-nee
.\Io.1956/2008/CMM/West/ADD,-'11R-"2014 dated 05-06-2014).

I: is clarified that on working days. ti). 'Xne Bail applications & Superdari Applications shall ‘nttve to he
heard by the concerned court.

.-\LI the I.d. Judicial Magistrate i-'i:&~'. ti ..t»s, West Distrct, In-lhi shall comply the directions .'t .-eivt-ii mo:
time to time regarding disposal or :E~..- work from llon'hle High Court of Delhi, New Delhi mt? from id.
Principal District & Sessions Judge 1, wt-ti), Delhi.

The l.d. Judicial Magisterate Firs: ('...=.~>. West District, I.';t."tt oeputed for duty and the staff i-ii tltrtt‘ rottrts
who will work on Holidays will be -.:" .:led to avail Special Casual Leave (Compensatory l.t‘;+ .-t-1 :t-. l t-t. of
the duty performed on such day ~ pct’ rules. The Special Cns'.;a': leave {Compensatory -salve) o‘ titt-
Judieial Magistrate 1-‘irst Class, \~\'e-- .;.-zrict, Dc'.‘r.i shali %>c .'0'.;Zed through and after verification by
undersigned. The Judicial Magis:-tn: .»;rst Class, West District, Delhi while forwarding the H]‘plicatiutt of
the staff for grant of such Special <_';-.~..;;l leave ICompensatory) shall verify that the official concerned
had actually worked on a panic~.;.:=: .i¢-.¢.

tn case of emergency the Duty .\f;:_t!:\'..'atl': is not available due to some inevitable reasons he/she will
send a formal request two days in ;=;:-satnce for change of d--'~' -tlongwith the written Cnnsent/\-viliingttvss
of the officer agreeing to perfortr". tictj. -.n his/her place, to the office of the undersigned .

The Duty Magisuatc of the day »l*.;=.T' report at Video Conferencing Room latest by 12:30 noon and s.-int‘:
dispose off the work as per dirt‘&‘1tuI‘.:~ issued by the then CMM Delhi contained in the ttflice orcet \'o.
8340-80/MM/CMM/2008 dated '.‘!- '17 2008.

The Judicial Officer who are dept zt-ti .:s Duty Mngistrazt-. if surnrnont-d for the day, of such d.i_\ of tlt.t. zo
appear as witness in a court 'tot"::"-15 .". court complex other than the place of posting will st-rti El for-nzi.
request in advance to the coun wizt :- he/she has to appear as a witness for his/hcr exemption "rum ct-121'!
attendance for that date, he /she ;lo so in the furenuo" H" "ion, undet‘ intimation to the '..t"tlt-t'si_t;:~t-ti
(Ref: standing order issued by " -- Id. l)istrict Judge-I & Scssitttis Jtltlge, Delhi. Video \'.). /-?3»'t-'-
68’-/I).\I1/Gill. Dated 26-10-199‘?
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ti In case, if any information regarding inquest U/s 196 Bharatiya Xagarik Suraksha Sanhita-2023 is
reccitcd between 10.00 /\.M to 5.00 P.1VI. on a working day, the same shall be moved before the
undersigned for marking it further.

i

1?. it is clarified that on working day, ll any Inquest information is received by the Duty Magisrerate after g
05:00 PM. till 9.59 /\..M. on the immediate succeeding day, then the same shall be deemed to be
marked to the concerned Duty Magistrate of Lhe clay, who shall proceed to conduct the inquest
proceedings and no formal marking of such Inquest by the undersigned shall be required.

Il If am :ttqt:t‘S2 information is received by the Duty Magistrate on holiday, then the same shall be deemed
it: ht marked to the ])t:t)' .\/lagisterate of the day, who shall proceed to conduct the inquest proceedings
art! n i'urm;t'a marktttg of such inqttest shall he required.

In tytsc of transfer of any Judicial Officer, the newly posted Judicial Officer shall work as Duty Magistrate
in piaee of his/her predecessor Jud‘cial ()lTcer. ' /

l\_5;tstr+eiiit:."”»l.\ \/A/-1‘\‘l’JT
mel Judiciafl/lagistrate
wan District, Delhi

No.t_4..'..:'[..t:.t"..2..—..........CJM(Wcst)/DR./2026 Dated, l)clhi the +'.’.‘:f.T.€.‘.iT.¢?.€r’5
Copy forwarded for information and necessary action [02-
Oi. ‘;'I-te Ilon'h1e Registrar General, Iligh Court of Delhi, New Delhi

Through I.d. Principal District 8: Sessions Judge, (West),Delhi
02. The Ld. Principal District. & Sessions Judge, (HQ), Delhi
03. “he l.d. l.d. Principal District 8- ‘=~"=i'~.ns Judge, (West), Delhi
04. !‘he l.d. Principal District 8- Sessions Judge all district Delhi/.\'ett‘ Delhi
05. "he |.d. officer Incharge. Pool Car, 'l'is liazari Courts, Delhi
06. I"rte Ld. CJMs, all District, Delhi/.\'ew Deihi,
07. The Id. ACJM & all l.d. Judicial Magistrate i-'irst Class, West District, 'i'is Iiazari Courts, Delhi.
08. ‘he Director of Prosecution, 'l‘is liazari Courts, Delhi. '
0*). ‘he Commissioner of Police. Delhi

' ‘.0. he I G (Prison), 'l'ihar Jail, Delhi/.\'ew Delhi.
‘. i. .':te Secretary, Bar Associtition, 'l'is llazari Courts. Delhi
12. the Supdt. Jail, New l)elhi/Lock Up lncharge, Tis ilazari Courts, Delhi
Iii. gttv OiTicer, ‘1‘ihar Jail, Delhi/i\'ew Delhi.
'.-'-. ‘or Uploading on centrali/.cd v. I E: .: through l.AYl".RS
15. Jlte Video Conferencing, R. No. 211, 'l'is llazari Courts, Delhi.
16. The Care ‘faking llranch, (liq) 8: West 'l'is llazari Courts, Delhi
1'1. Reader to the court of undersigned.
18. Jhe Cash Branch, West District, ‘l‘is liazari Courts, Delhi.
19. PS to Ld. Principal District and Sessions Judge(West) District, Delhi ,
20. Office file A '
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' , _t-
rJa§t.ti}tbtui;>.l\lr§_f»le>: s

Chicflltxydiciai Magistrate
West District. Delhi
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